
IN THE central AOmNI I TFJE TRIBliWU.

PRirClBl 3.£fCH

OA No* 2567/94

Nau Oalhi this tha Oay of February, 1997

Hon*bl a 3mt, Lakshmi Suaminathai , Wanaer (O)
Hon'bls 3hri R.K* Ahooja, fiambar (a)

Shri Lalit Paul Bilung,
3/0 Shri Joseph Bilung,
r/a UZ-20, Posangipur, janakpuri,
Nbu u. 3ihi-58 and employed as
Sasycity Assistant in the
Intailigsnce Bureau,
fl/O Home Affairs,
Govt*of India, North Block, Neu tJelhx.

\

.. .' 1

(Nona for tha applicant )

Us,

1, A-ilon of India through tha tacrsttf y,
JspartsTient of pBrsonnel and Training,
iav/t,of India, North Block, Nau a8?Lhi.

2, The Siacretary, _ „ „
Staff Sal action Commission, Goue.o" Inaia,
C*G ,0»Compl Bx, N3I.J Delhi,

3, T i Commissioner of .00lice,_
^ilii Polica,
Police Headquarters, nsrar I.T.u.
Nau Dslhi,

(By duocata Shri qrun Bhard-.jaj through oroxy
ccc^ el Shri Raj Singh )

pplic ant

,, Rsspond ^nt 3

0 R 0 £ R (oral)

(Hon^bl-e Smt.Lakshmi Suaminathan, 71 ember (3)

Won-3 for the applicant, even on the o-acond call, Ua

note that none had appsarad for the applicant even on the

last data of herjring i.3. 14. 2.1997. Houauar, us . h aV g p aru oooJ

tha plsaaings and heard Shri Raj ^ingh ,1 Piir nad counsel far th-

rasp on dents,
is

2, Ttia grigyanca of the applicai t./uith rsgard to non-

sAsction to tha 00^ of Sub Inspector (£x,) in uhich he had

appeared in Feb. , 1991, - Ka is aggrieved by the fact thpt tne

respondents r.aua rejected bis candidature on the ground-that
t est

ha did not -aualify the physical fieness^ namaly, th--- ciijht, as

prsscribad u icJar Rule ? of tha Delhi Polica (App dirrfcn ant abd

Racruitmant ) Rules, 1980, According to the anplic.-nt

•



/

sines he belongs to tha arfta of Chhota ^aqnus, .jhich is a

hllJ areay he ought to have been giuan raiaXiition in haiciht

or bcfti3 as prescribed under th s rules for r soid anc'a of hill

araafj for axampls , Gorkh^.s and Garhuaiis, In the am an dad

u»A. filed on 8,4,95, the applicant had ,;lso filed an Ma for

conaorjacion of delay, as th j safne has not bsjn dona

uhan tne OA uas filed,

3* The raspondentjIhauQ in th slr reply raj. gQjj tha nr-^imin
nary objaction on tha grounds of limitation, Aosrt frnm t-h^ a

been
they h3U3 also submitted that tha aoplicpit has/:ii suuali fi ed

<iyui
corractiy ns ha old not belong to,'rtill jreo nr i h-'H

X -

unucit one Hulss i,a, hi.il • ar aa for ex ample Cork has and

harnualis, Tharefora, they haus submitted that th= -=-? ~n t-1n

Candidutura of tha apolicant is in accordance uith tha

«. vsw i ui em 31! u rules, .jiiri :lai uingh • la "irn^d C'~-e'ric-=*i - iik---;.!. j-i..

this aDplication fBay/dismissad on merite also.

Having Csnsid ^rad tha plaadinus and tna uchcr

maw cri qIs plac sd on rscord, ue find no mofit in this aoDlicption

sppiicawion is also dismissed on tha sgrosndii- of limita

VH. !i ,1

fl am b er

IS aismissad. No order as to coW -.J Jj V' CS»

( SrataL akshrni dutii inath an)

Member (3)
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